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Per Ashok Jindal  : 
 

The appellant is in appeal against the impugned order wherein the 

demand has been confirmed for the services of outward transportation 

services, on which the appellants have availed cenvat credit. 

2. Facts of the case are that the appellant has supplied the goods to 

the customers on FOR basis for transportation upto the place of 

customer, on which they are paying service tax and availed credit on 

service tax as input service.   

3. Revenue is of the view that the transportation of goods to the 

buyers is not input service for the appellant.  Accordingly, cenvat credit 

availed by the appellant is denied. 

4. Hence the present appeal. 

5. Heard the parties.   

6. Considering the facts that issue involved in this appeal is for the 

period from 01.01.2005 to  February, 2008, which is prior to 

01.04.2008.  As the issue has already been settled by the Hon’ble Apex 

Court in the case of Commissioner of Central Excise, Belgaum Vs. 
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Vasavadatta Cements Ltd. reported in 2018 (11) GSTL 3 (SC), wherein 

it has been held that prior to 01.04.2008, the assesse is entitled to take 

cenvat credit on outward transportation service.  Therefore, we hold 

that the appellant has correctly taken the cenvat credit on outward 

transportation service.  Accordingly, we set aside the impugned order 

and allow the appeal with consequential relief, if any. 

(Dictated and pronounced in the open court) 

      

  Sd/- 
(Ashok Jindal) 

                                                        Member (Judicial) 
                              
         Sd/- 

(K.Anpazhakan) 
mm                  Member (Technical) 

 


